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Ref. No.25(1)/Sectt/2017/Part-| Dated 07.08.2021
Circular

As per the direction of Government of India, Tea Board has taken various initiatives
towards minimizing regulatory compliances and ensuring Government’s policy on ‘Ease
of doing business. Some of these initiatives are reducing current documents, wherever
possible, for issuance of the licenses/registration certificates under the Tea (Distribution
& Export) Control Order, 2005 (TDECO, 2005), enhancement of validity period of the
exporter license, etc. Accordingly, an amendment proposal of the TDECO, 2005 was
submitted to the Department of Commerce, Ministry of Commerce & Industry for
consideration.

| am directed to inform that the Ministry has approved the proposal. A copy of the
Gazette Notification dated 6™ August 2021 has been enclosed herewith for kind perusal.
The changes made as per direction of the Ministry for minimizing regulatory compliance
have been furnished below for information.

Sl. Name of license/ Details of the amendment
No. registration
1 Exporter license (fresh) Documents for issuing fresh exporter license

have been reduced from 4 to 1. Details of the
documents are given in the online portal, i.e.,
egiccs.teaboard.gov.in

2 Exporter license Exporter license will be auto-renewed on
(Renewal) receipt of only renewal fee in the portal. A
separate circular has been issued in this

regard.

Validity period of exporter license (both fresh
and renewal) has been enhanced from
existing 3 years to 5 years.

3 Permanent exporter Documents for conversion of exporter license
license into permanent license have been reduced

from 6 to 1. Details of the documents are

available in the online portal, i.e.,

egiccs.teaboard.gov.in.

The application form (Form B) for permanent
exporter license has been merged with the
application form of  fresh exporter
license/distributor license (Form A) for
minimizing regulatory compliance.
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Sl Name of license/ Details of the amendment
No. registration
4 Distributor license Documents for Distributor license have been
reduced from 3 to 1. Details of documents
required are available in the online portal, i.e.,
egiccs.teaboard.gov.in
5 Enhancement of The existing application fee for fresh exporter

application fee for
exporter license and
distributor license

license, renewal of exporter license and
permanent exporter license has been
enhanced to Rs.2,800/- (excluding GST).and
existing application fee for distributor license
has been enhanced to Rs.50,500/- (excluding
GST).

The concerned associations are requested to bring the content of this circular to the

notice of all stakeholders under their jurisdiction.

Distribution:-

© 00 NO O WN -

. All Tea Producers’ Associations
. All Exporter Associations

. Executive Director, Tea Board, Coonoor

. Executive Director, Tea Board, Guwahati

. Deputy Director of Tea Development (Licensing),Tea Board
. Deputy Director of Tea Development, Tea Board, Siliguri

. Deputy Director of Tea Development, Tea Board, Jalpaiguri
. Deputy Director of Tea Development, Tea Board, Palampur
. System Analyst (For uploading in Board’s website)

Taa- J(‘a\

(Rajanigandha Seal Naskar)
Controller of Licensing
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Tt F ThTfarT
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", 2932] 7% faeett, AT, ST 6, 2021/5T40T 15, 1943
No. 2932] NEW DELHI, FRIDAY, AUGUST 6, 2021/SRAVANA 15, 1943
iU TE I HATET
(arforsr fasm)

T2 faoelY, 6 arrea, 2021

FT.3M.3158(37).—Fea 17 AL, =TT Af=aw, 1953 (1953 =T 29) i &7 30 F IT-@UeL (3) 3T

(5) BT T& ATRAT T TN Fd gU, 37 =1 (Toraeor siw i) fAe=ror saer, 2005 & &7 Femes Fid
g0 At smaer F3dt §, 990q -

1. Hierg AT/ T G- (1) =9 aeer &7 9 (FFawer i Fara) FHe=or (Fera) smar,
2021 T ST |

(2) T TSI § T THTIF AT A T TG 2RI

2. =1 (Faawor i fRata) e srern, 2005 (g =0# 29+ 918 a0 SeeT gl SITuA)
H 997 4 % foro Mforfea &1 w@r S -

“ 4 fasrere ATEe A7 Tt faSH e AT F T U e - foeeE areEy T #7996
TogH TAF (Aaes AT Fatas T et faewe areda @ el fAeae aede §
qRaftd F3 F Toge TAT HATas & T8 ‘F § ATHd TSR ET Ff fSoee arsaq 6
FerdT HETH G | Td U SATAIA HLAT g1

4351 G1/2021 )
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3. T AR 7, T 12 % I9-927 (1) F &1 92 Qaforfad &t Tar o

“ (1) Ratas ¥ forw g e ared| gas I e S i arie & 9= 9ot F forg
e TRIT SI¥ THeh 91, TAH IALAAT AATHLT 927 17 % 7 797 AT 6 & ora=
T TEAT AATHLT T AT F T IO 6 o7 Ie7 g 17

4. I AT H 714 F -

(F) ST-9T (1) F &I 9%, Aeferferd w1 w@r ST, a9iq:-

‘g T AreHe T 17 % i 7o AREy 6 F7 ae w3 9% adigg AT

SITOATT 3% foote e AT28™ g1 I%9 @ ® J4 <07 TH0-97 Jer a7 ST

(@) ST 97T (3) § “I=T A H” A&l T AT AT SATUAT

5. qT &A=l |, 937 17 % = o fsferfea & war Sro sraiq
“17 9 - Fatast staar Gat F o Bsee aeda 3@/ adhwor F o
T AR (AT & e % d1e g, i -

IBRIGETIEE R A IEG RO %.2800/- *
T ATEET | TS

o=t & foro %.50500/- *

SQH T JHTT 9= %. 100/-

TN FT T GISHT
6. I MR |, T F o T 9¥ HAEa ol T@T ST, ;-
T&] - F
(3T - 4 )
=1 (faraor e fAarta) A=t smaer, 2005 % 97 4 % Seasia fosie ATeHd % oy saa |
qaT H,
ATEHE TTAFT
EIRICIES

W,

H/zwa* AT =7 F Faew/Aaias & 7§ Sa9rT AT W@ F o STa9 T aEEd gq/ArTE

EUUS IR IR E T E S O E I L 12 R 122 | L5 L O T T s arzHe H
FaA o 7T ATeEs Far g/Fd 2l

H/ga* smaema fAawor |= Jeqq Far g / FA g
1. STAEF FT ATH (FTE FeA2T H), (ATASTE FH F 719 H, Y qreremd & a9 7o st =1izn)




[T H—=ue 3(ii)] T T TSI - ST 3

2: X7 AT (e 72 == o sowm)

3. sruferd fasT=e Arsee & THid o =1 faeHe A
BRIGEEIREE ORI EE

Rt % HisEr fasta drgae v ey foasre

ATSHE H T2AT

4. TAtHs el &1 QT 94T, T2 s of, 5o sraas oeeg F37 &7 T5gF 8l SI20ar Saf s ie
e/ Tt Gt i STty

He/gae =7 (Frawor sie Rt fA=ror sraer, 2005 FT AEd @ 98 3T a0 o7 g 3T 3
ST o TTALTAT T ITAT F2 o o0 GgHa g / & |

T

Te< Afed AT (F) % geares
AT

(*TTL 7 I AT &1 I FE &)

# Tg SATAET FFIAT1/IATEH AT/ THTAS o ATHA H T geaTediwdl G 3T TART FHedd &
AT | foreft Ue STiersa |TAaTe g7 geareAid 2T AT 3 =ARE & ATHA § ‘Ushed ITIRTZeT &05% [
FEATET o TATY o ST ATt v

7. G QA H, T2 - @' T AT 63T ST |

8. I A< § T&T — ‘S’ FT AT [ohaAT STTUIT |
[®T.8. F-57012/1/2021-aRT (F)]
e arer e, s afea

fooqur © g sTRer WA & TSI STETER, AN, @ve 3, IU-uT (i) § SATSEEHAT €. F.M.486 (31),
I 1 19, 2005 FTIT THTIT /AT TAT 9T ST ATER=T &, F1.37. 3317 (31), qTErE 25 i#Fea, 2016
T Femrae R 13T om
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
NOTIFICATION
New Delhi, the 6th August, 2021
S.0. 3158 (E).—In exercise of the power conferred by sub-sections (3) and (5) of section 30 of the Tea Act,

1953 (29 of 1953), the Central Government hereby makes the following order further to amend the Tea (Distribution
and Export) Control Order, 2005, namely:-

1.

Short title and commencement. - (1) This Order may be called the Tea (Distribution and Export) Control
(Amendment) Order, 2021.

(2) 1t shall come into force on the date of its publication in the Official Gazette.

In the Tea (Distribution and Export) Control Order, 2005, (hereinafter referred to as the principal order), for
paragraph 4, the following shall be substituted, namely:-

“ 4. Application for business licence or permanent business licence. — Every distributor or exporter
desiring to obtain a business licence and every exporter desiring to convert his business licence into a
permanent business licence shall make an application before expiry of the validity of business license to
the Licensing Authority in Form A”.

In the principal order, for sub-paragraph (1) of paragraph 12, the following shall be substituted, namely:-

“(1) Every business licence for an exporter shall be valid for five years from the date of its issue and each
subsequent renewal, thereafter, shall be valid for five years from the date of its renewal on payment of fee as
specified under Paragraph 17”.

In the principal order, in paragraph 14,-
(a) for sub-paragraph (1), the following shall be substituted, namely:-

“Every business licence shall be renewed on payment of fee as specified under paragraph 17 and the
renewal certificate shall be granted by the Licensing Authority in Form K”;

(b) in sub-paragraph (3), the words “in Form J” shall be omitted.
In the principal order, for paragraph 17, the following shall be substituted, namely:-

“ 17. Fees- Every application for grant or renewal of business licence for exporters or distributors
shall be accompanied by following fees, namely:-

For exporters/conversion of business | Rs.2800/*
license into permanent licence

For distributors Rs.50500/-*
Certificate of origin Rs.100/-*

*exclusive of applicable taxes”.
In the principal order, for FORM-A the following shall be substituted, namely:-
“FORM A
(See paragraph -4)
Application for business licence under paragraph 4 of the Tea (Distribution and Export) Control Order 2005
To,
The Licensing Authority,
Tea Board,

Sir,

I/We* apply for a business licence to carry on business in manufactured tea as Distributors*/Exporter/for
the conversion of Exporter’s business license No. ........ date ........ issued by you into permanent business
licence.
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I/We* furnish the necessary particulars below:-

1. Name of applicant (in block letters) (in the case of a partnership concern the names of all the
partners should be given) ...........cooiiiiiiiiiiiii

2. Full address (to which correspondence should be sent) ...............ccoovviiiininnn.

3. Nature of business licence required Distributors business licence*

Exporter’s business _licence

Conversion of existing Exporter’s business licence
into permanent business licence

4. Full address of the various premises, if any, in which the applicant intends to do business, or where
blending and /or packing will be done ................coooiiii

5. Amountoffeespaid ............c.ooiiiii

6. IEC Code:--------

I/We* have carefully read and understood the Tea (Distribution and Export) Control Order, 2005,
and hereby agree to abide by the provisions of the said Order.

Yours faithfully,

#Signature (s) of applicant (s) with seal

(*Score out the word not applicable)

# This application should be signed in the case of Companies/Producer Companies/SHG by an authorized
Signatory and in the case of partnership concerns by one of the authorized partners, and in case of Individuals
the word ‘Sole Proprietor’, should be appended after signature”.

7. Inthe principal order, FORM-B, shall be omitted.
8. Inthe principal order, FORM-J shall be omitted.
[F.N0.K-57012/1/2021-Plant(A)]
DIWAKAR NATH MISRA, Jt. Secy.

Note: The principal order was published vide notification number S.0. 486(E), dated the 1 April 2005 in the Gazette
of India, Extraordinary, Part Il, Section 3, Sub-section (ii) and amended vide notification number S.O.
3317(E) dated the 25" October, 2016.
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